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C.A, N 795/92
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Ue afe mot inclimsd to interfere with the orders

of k the transfer at this stage, Housver, it is open

to the applicants to make reprasentations to the officer
concerned at Kanpur, If this is dome within a period of

10 days from houw, the applicant shall not be transferred

outsids the district of Gorakhpur till their representa-

tioms are disposed of.,

With these directions, thess applications are

disposed of finally.

Member (A) Vice Chairman

Allahabad
Dt. 29.6.94
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THL CONTRAL nOMINIST ATIve TRIBUANAL, ALAMALAL CohlH

Gon. N.7S6 of 1992
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